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13.6.96 , 	Mr G.K. Bhattacharyya for the 

applicant. Mr A.K. Choudhury, learned 

Addl. C.G.S.C., for the respondents. 

Heard Mr B.K. Biattachar a 

for admission. The appliation '. adm 

Issue notice on the respondents by reg 

post. Written statement within six weks. 

List 	on 	30.7.96 	for 	written, 

statement and further orders. 

Member(A) 

Member (J) 

nkm 

	

30.7.6 	Mr. G.N.DaS for the appli- 

cant. M. S.Alj, for Mr. A.K. 

Choudhury, Addi. C..S.Co 

rittefl statement has not 

been submitted. 
List for hearing on 22.8, 

1996. In the meantime the res-

pondents may submit the writfe 

statement with copy to the 

• 	counsel of the opposite par: 

Membe; 
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I O.A. No. 89 of 1996 

22.8.96 Mr. G.N.Das for the appl1icants. 

Mr. A.K.Choudhury, Addl.C.G.S.C. for the 

respondents.- 

Mr. Choudhury, Addi. C.G.S.C. prays for 

adjournment for filing the counter. Mr. 

G.N.Das has no objection. 

List for written statement and further 

order on 20.9.96. 

L 
trd  

Ner&er 

• 	 20.9.96 	 Learned Addl.C.G.S.C. Mr. A.K.Choudhury 

for the respondents prays for further time for 

filing of written statement. 

j List for writt&i statement and further 

orders on 11.10.96. 

Jr 
L 

	

11.10.96 	 None present. - 
trd 	 11 

Written statement has not been 
submitted. 

- •e• 	- 
List for written statement and further 

order on 26.11.6. In the meantime the 

respondents rry submit written statement. 

• 	.. 

Member -, 	- 	
trd 

o 

26.11.96 
LJ 	JILJ d4'- - 

gpOJfHo .-  (3, 	- 

S&L&rTh(Wk \oJ 

trd 

None for the applicants. 

Mr. A.K.Choudhury, Addi. C.G.S.C. for the 

respondents prays for short adjournment. 

List for written statement and further 

orders on 12.12.1996. 
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H 

28.2.97 	 Adjourned to 14.3.1997. 
13 9 

f'b / 3 	 Vice-Chairman 

pg 

kv a- 

91 	y7. 	 14-3-97 	 Let this case be listed for 

hearing on 16-5-97. 

Lc,I by- iivi. ,4 

	

- AJ4 (. -• 	 s c. 

Vice-Chairman 
trd 

• 	 16.5.97. 	 Left over. List on 11.7.97 

J, 6— 	 for hearing. 

Vice-Chairman  

1107.97 	On the prayero?1rG.N •  Des, 

learned counsel for the applicant, let 

4' 
 

this case be listed on 25.7.97 for 

h ea ri ng. 

- 
-• 	

( 

Vice-Chaj an 

- 	
25.7.97 	 The applicant is not found on 

call. The learned counsel for the 

applicant are also not present. The 
• 	6) /.- 	-° CP7 f 	,., 	 application is dismissed for default. 

	

-w 	
• 	 PlrA.K. Choudhury, learned "'- 

C.G.S.C.js present. 

Jjce-Chajrman 

I 

-• 

• 	 wti? 



O.A. 89 of 1996 	 P 
12.12.96 	 Mr. G.N.]Jas for the applicnts. 

Mr. A.K.Choudhury, Addi. C.G.S.C. for 

the respondents. 

Mr. Choudhury, Addi. C.G.S.C. submits 

written statement today and a copy of the same 

has been served on Mr. G.N.Das, counsel of the 

applicant. Mr. Das seeks time for filing the 

rejoinder. 

List for hearing on 1.1.1997. In 	the 

meantime the counsel of the applicant may submit 

rejoinder if any with copy to Mr. Choudhury. 

Membr 
trd - 

1-1-97 	Learned Addl.C.G.S.c. Mr.Ad(* 

dhury present for the respondents a 

ready. None for the applicant. Rejc 

has not been submitted. 

rUSt for hearing on .20-1-97. 

Meiber 

iV•' 
ut 

20-1-97 	Mr.G.N.Das counsel for the áppi 
cant.— 	is ready for hearing. How 
Mr.A.K.Choudhury AdcU..C.G.S.co has s 

leave note for absenEtjl1 7-2-97. 
List for hearing on 21-2-97. 

/ t  

Ic 2 
, 
j.7L7 

: 

h----- 

7% 
L4J 5.LJL-6. 

hz ---• 5 	f?rzd 11' S 

• 	: 	. 

Meu\ber 

For the ends of justice I gr 

further 1 week time. If Mr.A.K.Chot 

dhury, ddl,C.G.S.0 does not come 
on the date of hearing then altern 
arrangement to be made, otherwise 
case will be taken expa-rte. 	1 

Ai3 --- 	 List for hearing -on 

• 	 . 	 . Vice-Cha 
smair. I-- 	 - 

in 

A.P' 	 ivv fli 
21-2-97 

6-- 
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22.8.97 	 In view or the order passed in 

M.P. No. 234 of 1997 the O.A. is restored 

to file. 

List on 26.9.97 for hearing. 

Vice-Chairman 

O.A. No. 89 of 1996 

WV 

trd 

26.9.97 	 On behalf of Mr G.K. Bhattacharyya, 

learned counsel for the applicant, Mr B.K. 

Sharma prays for a short adjournment. Prayer 

allowed. List it on 23.1.1998. 

fr/ 
/ 	 Vice-Chai 

Al 

- 

nkm 

23 .1.98 

pg 

(171  

There is no representation. 
Adjourned to 27 .3.98 for hearing 

- 	 Vice-Chairman 

i1a 	 ic 
r) 

24.4.98 .' 	On 	the 	prayer 	of 	Mr 	G.K. 

Bhattacharyya, learned counsel for the 

applicant, the case is adjourned till 

Vice-Chairmai. 

nkm 

v7 	
1 



I 
5.6.981 	On the prayer Of Mr 0 	as, 

22 learned counsel for the applicats t 
case isX adjourn"ed:! till 1707.98. 

Vice_Chairman 
pg 

,&&v-

/'- 

7L0  

-27.  

CQ.$L 

9fC3/b 2-/S 

' I 

17.7.98 	Hear.d the learned counsel for the 

parties. Hearing concluded. Judgment 

delivered in open court, kept in 

separate sheets. The application is 

disposed of. No order as to costs. 

Vice-Chairman 

nkm 

1_ 



•';\, 
4. 

C'NT RAL AD INISTRAT IVi tmRIB UNAL 
GU;iA-iATI k3iNCH :: :GT.fl'AI-iATI-5. 

O.A.No. 89 	of 1996 

DWfIL 	 177.1998 
OL ,  D-,CISION. . .. . . . • •. • 

i f Shri Rajen Rajkhowa and another 	(PETITIONER(S) 

Mr G.K. Bhattacharyya and Mr G.N. Das 	
ADVOCATE FOR THE 

• PETITIONR(S) 

VLRSUS 

Union of India and others 	 RESPONJJJNT(S) 

Mr A.K. Choudhury, Addi. C.G.S.C. 

THE HONBLE MR JUSTICE D.N. BARUAH, VICE-CHAIRMAN 

THE HON'BLE 

Whether Reporters of local papers may be allowed to 
see the Judgmnt 7 

To be referred to the Reporter or not 7 

whether their Lordships wish to see the fair copy 
of the judgment 7 

whether the Judgment is to be circulated to the other 
Benches ? 

Judgment delivered by Hon'ble Vi.ce-Chajrm.n, 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No. 89 of 1996 

Date of decision: This the 17th day of July 1998 

The Hon'ble Mr Justice D.N. Baruah, Vice-Chairman 

Shri Rajen Rajkhowa, 
Pharmacist, Aviation Research Centre, 
F.R.U., Numaligarh, Golaghat. 

Shri Atul Chandra Baruah, 
L/A Aviation Research Centre, 
F.R.tJ., Numaligarh, Golaghat. 	...... Applicants 

By Advocates Mr G.K. Bhattacharyya and 
Mr G.N. Das. 

- versus - 

The Union of India, represented by the 
Cabinet Secretary, 
Department of Cabinet Affairs, 
New Delhi. 
The Director General of Security Block-V(East), 
New Delhi. 
The Director, Aviation Research Centre, 
Block-V (East), 
New Delhi. 
The Deputy Director, 
Aviation Research Centre, 
Doomdooma. 	 - 	 ......Respondents 

By Advocate MrA.K. Choudhury, Addi. C.G.S.C. 

OR D E R 

BARUAH.J. (V.C.) 

The 	ap1icants 	have 	filed 	this 	present 

application seeking certain directions by this Tribunal 

to the respondents. 

2. 	At the relevant time the applicants were working 

in the Aviation Research Centre, Field Research Unit, 

Numaligarh. This Aviation Research Centre is a 

department of the Government of India directly under the 

Cabinet Secretariat. The grievance of both the 

applicants are same. 



:2: 	 p 
- 

The applicants state that like them there are 

other similarly situated employees, as mentioned in 

Annexure I, who are also entitled to the benefits. 

By Annexure III letter dated 28.10.1986 the 

Deputy Secretary (SR), Government of India, informed the 

Director, Aviation Research Centre that House Rent 

Allowance as admissible'to the executive cadres will be 

admissible to the personnel of other cadres also of the 

corresponding levels. According to the applicants they 

are personnels of other cadres of corresponding levels. 

Thereafter, ration. allowance was also given as per 

Annexure IV letter dated 6.12.1987 issued by the Deputy 

Secretary, Government of India, to the Director, 

Aviation Research Centre, New Delhi. On the basis of 

Annexure IV letter the applicants and othèr similarly 

situated persons are entitled to 'ration allowance which 

was, however, denied to them. Hence the present 

application. 

4. 	We have heard Mr G.K. Bhattacharyya, learned 

counsel for the applicants and Mr A.K. Choudhury, 

learned Addl. C.G.S.C. Mr Bhattacharyya submits that the 

present case is squarely covered by this Tribunal's 

order dated 14.6.1996 passed in original application 

No.245 of 1995. The learned counsel further submits that 

against the said judgment the respondents (in that case) 

approached the Apex Court by filing Special Leave 

Petition No.1706/97 which was dismissed by the Apex 

Court by order dated 16.3.1998. Mr A.K. Choudhury also 

confirms the same. 

Arm 



• 	Lip 

:3: 

On hearing the learned counsel for the parties 

and following, the decision of this Tribunal passed in 

O.A.No.245 of 1995, I dispose of this application 

with direction to the respondents to pay ration 

allowance with effect from 22.2.1994 and the arrears 

must be paid as early as possible, at any rate within a 

period of three months from the date of receipt of this 

order. 

The application is accordingly disposed of. No 

order as to costs. 

D. N. BARUAB 
VICE-CHAIRMAN' 

nkm 	 * 
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J2. 
Shri Rajen Rajkhowa and others. 

...Ppplicarits. 

- Versus- 

Union of India and others. 

Respondents. 

ThDEX 

Sl.No. 	particulars 

Application. 

2.. Verification 

 Annexure-I 

 Annexure-lI 

 pj- nexure-III 

 Annexure-IV 

 Annexure-V 

 AnneXure- VI 

 Annexure-VIl 

Annex ur e-V II I 

11. Annexure-IX. 

\ 

PaèNo. 

Filed by :- 

p_(o C9J 
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IN THE CEN1'RAL ADIJNISTRATIVE TRIBUNAL: GUWAHATI BEACH: 

GUWAHATI. 

L2.. 
Shri Rajen Rajkhowa and others. 

S 	 ______ 

-Versus- 

Union of India and others. 

.. 	 ____ 

1: PARTICULARS OF THE_APPLICANTS: 

Shri Rajen Hajkhowa 

Son of Late Sarulara Rajkhowa, 

Pharmacist, 

Aviation Research Centre 

F.RM., Numaligarh ; Golaghar(Assam). 

Shri Atul Chandra Baruah, 

Son of Late G.C.Barua, 

L/A, Aviation Research Centre 

F4PL.U., Nurnaligarh, 

Golaghat ,Assam. 

2: PPRTICLLS O D[j 

Union of India (Represented by the Cabinet 

Secretary ,Department of Cabinet Affairs, 

Bikane.i House,Sahjahan Road, New Delhi. 

Directorate General of Security BlockV( East), 

R.K. Pu'ram, 

New Delhi- 110066. 

Coritd... 



NA 

Director, Aviation Research Centre, 

Block -V( East) , 

R.K. Purarn, New Delhi. 

Deputy Director, Aviation Research Centre, 

Doomdoorna. 

3: THE P PLICATION I S AGA 

Action of the authorities in not allowing the 

applicas to draw the Ration AlloWance inspite of the 

fact that the same had been extended upto the rank of 

FjeldOfficervide letters dt..6.12.87 and 17.2.96 of the 

Respondent 1b.J.. 

4 	 The applicants declare that the subject matter 

of the orders is withIn the jurisdiction of this Tribunal. 

The applicants further declare that the applica-

tion is within the limitation prescribed under Section 21 

of the Administrative Tribunals Act, 1985 : 

FACTS OF THE CASE: 

1) 	That the applicants are all enployees of the 

Aviation Reseach Centre, Field Research Unit, Numaligarh 

whIch is a Department of the Govt. of India directly under 

the Cabinet Secretary . The two applicants have a common 

grievance and interest In the matter and as such they 

are filing a single application, as relief granted to or 

of them will be applicable to all the others and also to 

avoid multiplicity of litigations . The names of the other 

applicants have been enclosed in a separate list as 

Ann exure-I. 

contd... 



I.  

4) '  

3 

That the Govt. of India had set-up a Commission 

under Shri K.Shanka,rnarayan I.P.S. ,Ex-D.G.P., to look into * 

the various- demands of the staff and on completion, a report 

was submitted to the Govt. recommending certain concessions 

to various staffs under the Govt. of India . On the basis of 

the recommendation in the report, the Cabinet Secretariat 

had been extending concessions to the Staff of the Aviation 

Research Centre (ABC)  inpice meal basis. The applicants 

could not collect the full report of the said oneman 

commission and also the letter granting the concessions to 

the staff Of the A.R.C. and the same may be called for by 

this Hon'ble Tribunal for a just decision of the case. 

That, the Special Secretary of Respondent No.1,' by 

his letter i'b.A-49011/8/86 / T.O.-I(B) dt. 10.5.86 to the 

Rspondent b.3 ,informed that the question ofgranting 

similar concessions as given to the Staff of RAW to the. 

staff of 1½B0 was considered by the Govt. of India and that 

the President was pleased to sanction certain concessions 

mentioned in this lettr to the various categories of staff 

of ARC except those on deputation from the Indian Air force. 

In the said letter, though the concessions given 

were listed in an annexure, the complete annexure is not 

available to the applicants and only an extract of clause-6 

of the Annexure was given which relistedto 1-buse Rent 

Allowance and the same was made admissible to the personnel 

of other cadres of corresponding levels. In the said letter 

contd... 

I 



It was also mentioned that separate orders would be issued 

about the corresponding levels. 

Copy of the said letter dt.10.5.86 is annexed 

herewith and marked as Annexure-lI. 

That the Respondent No.1thereafter, vide order 

No.A-11O16/6/86--D.O.I dt. 28010.8 , conveyed the sanction 

of the President to the equation of posts in various cadres 

of corresponding levels in the ARC to that of the Executive 

Cadres fo' the purpose of payment of HRA as admissible to 

the Executive Cadre. Along with the said letter,the 

corresponding pay scals were given in a separate Annexure-A. 

A copy of the above letter dt.28.1O.86 

aIongwith annexure is marked as Annex ire-Ill. 

That, froth the aforesaid order and annexure, it 

will be apparent that the various staff of ARC were equated 

with the different executive grades so as to extend the 

concession given in letter dt.lO.5.86 of Respondent I'b.land 

as per the said order, the various staff were categorised 

into different levels  who were entitled to I-IRA ranging 

from Rs.140/- to R.355/- and they have all been paid the 

NRA w.e.f. 1.1.86. 

That the Respondent tb.! , by his letter 

No.A-27011/4/86--EA-II(A) dt16.12.87, in continuation to 

letter dt.lO.5.86(Annexure-II)conveyed the sanction of the 

President to the grant of the Additional concession to the 

various categories of staff of ARC, except those on 

contd.. 

4 



5 

deputation from the Indian Air Force. The concession granted 

were given in the fornj of an Annexure to letter 1b.A-270l1/ 

4/86-EA.II dt.18.12.87 . From the said annexure, it appears 

that Ration Al1owarice was granted upto the Rank of Field 

Officer and S e curity Allowamce to the inisterial and 

Accounts Cadre. In the jnstant case, only the clause 

relating to Ration Allowance will be relevant. 

Copy of the said letter and annexure dt.6.12.87 

are annexed herewith and marked as Annexure-IV. 

7) 	That the applicants beg to state that from the 

said letter dt.6.12.87 which was in continuation of letter 

dt.I0.5.86, it will he apparent that the additional conce-

ssions were given to all 'categories of staff of the ARC 

except those on deputation from the Indian Air Force. By 

order dt .28.10.86, the various cadres of the, ARC were 

equated and made into different gróup.s staiting from(I) 

Senior Field Officer (2) Field Officer(3) Deputy Fid 

Off.icer 4) Asstt. Field Officer (5) Senior Field Asstt. 

and (6) Field A5Sjtflt and all the other posts were 

clubbed with one such grade for the purpose of getting the 

concessions. Both in letter .dt.6.12.87 and annexure 4 	à 

order dt.18.12.87 0  it has been mentioned that the Addi-

tional concessions were extended to the various cate-

gories upto the rank of Field Officer except those on 

deputation from the.Iridian Air Force . The applicants 

state that none of the applicants are on deputation from 

the Indian Air Force and as such they are all entitled to 

the Ration Allowance. 

coritd... 
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That, though the Cabinet Secretariat had granted the 

sanction for Ration Allowances as far back as in 1987, for 

reasons best known to the authorities, the same was not given 

to the staff of the ARC Doomdooma and by Memorandum No.ARO/ 

COOFD/30(B)/87-III 186 dt.22.2.94, of the Respondent N6.2 

the Ration Allowance Was granted. 

A Copy of the above Memorandum dt.22.2.94 

is annexed herewith and marked as Annex ure-V. 

That the applicants begf to state that from what is 

stated above, it.wiLLbeapparerit that all categories of staff 

of ARC, Doomdooma were entitled to get the Ration allowance 

which had been sanctioned by the Cabinet Secretariat as far 

as in 1987. Surprisingly, the authorities, by giving a 

peculiar interpretation tonnexure to letter dt.1812.87 9  has 

granted the Ration Allowance only to officers who are actually 

designated as Field Officer and below, completely ignoring the 

fact that the various categories of Staff had already been 

equated and that the applicants, who all fall in the grade of 

Field Officer and below are entitled to Ration Allowance and 

have denied the same to the applicants. Because of the peculiar 

interpretation given, Field Officer in the previous scale 

of Bs.550/-to Es.900/- is getting ration allowance while low 

paid employees have been deprived of the same. 

1) 	That, as stated above, none of the applicants iso on 

deputation from the Indian Air Force and since ARC Doomdooma has 

been classified as category B they are entitled to Ration 

Allowance as admissible to the BSF in peace areas. The aforesaid 

Contd... 
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Ration Allowance has been granted w.e.f.1.2.94 and initially 

the same was in Hi scale of Rs.360/—p.m. and at present the 

purported Executive Staff are drawing the same © Rs.360/—p.m, 

and all the applicants are also entitled to get this Ration 

Allowance. 

That, as an apparent injustice has been done to the 

staff of the ARO, Doomdooma 7 because of the wrong interpretation 

of the letter of theCabinet Secretariat, the matter was 

taken—up with the higher authorities .and the applicants have 

now come to know that Message dt.4.8.95 was sent, whereby 

it was informed that as reg ards grant of Ration Allowance, 

the Respondent No.3 had been advised to take—up the matter 

with the 5th pay Commission through a supplementary memo. 

A copy of the above Message dt.4,8.95 is 

annexed herewith and marked as Annexure—VI. 

That, the applicanto beg to state that grant of 

Ration Allowance has nothing to do with the pay Commission and 

since theta concession, including Ration Allowance, were 

granted to all categories of staff of ARC, the Applicants 

are also entitled to get the same and they can not be deprived 

of the sme on the plea that the matter is being taken—up 

with the pay commission and as such the applicants are 

approaching the Hori'ble Tribunal for relief due to them. 

That, as stated above, the Doomdooma station of 

the ARC had already been categorised as "B implying that 

it is a hard posting. Similarly, the F.R.U. (Field Research 

Contd... 
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Unit) of the ARC, Imaligarh had also been declared as 

category RB" vide Msg No. ARC/Coord/30(B)/87-III dt .3.11.95 

from the D.D.(B), Delhi and the R ation Money had been 

sanctioned only to the technical/Executive GadØre posted 

at F.R.U, Nomaligarh w.e.f. 1.11.95 

Being highly aggrieved , the applicants, on 

4.12.95, submitted a representation to the Respondent No.3 

praying for sanction of Ration Money as admissible to the 

Technical Executive cadre and it was duly forwarded by the 

Respondent No.4 undercover of his office memo No.AB/ESTT/ 

RA/iHL/94-13424 dt.20.12.95 
forwarding 

A copy of the/letter dt.20.12.95 and the 

representation dt.4.12.95 •  are annexed 

herewith and marked as Annexure-Viland VIII 

respectively. 

That, thereafter, the Respondent No.3 had 

rejected the prayer of the applicants and intimated that 

the non-executive staff of the FRU, ARC, Numaligarh are 

not entitled to the Ration Allowance and his decision w&s 

conveyedby the Asstt. Director, F.R.U., Numaligarh (Assam) 

vjde his letter No.FRU/MH/EST-5(95) /1433 dt..17.2.96 

A copy of the said letter dt.17.2.96 is 

annexed herewith and marked as Annexure-IX. 

That , being aggrieved by the illegal, arbitrary 

and discriminatory treatment meted out to the applicants 

by the authorities, the applicants have approached this 

Hon'ble Tribunal for elief. 

contd... 
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7 : DEFAILS OF REMEDY EXHAUSTED: 

The matter was takeh up with the authorities 

pointing out that the applicants are also entitled to the 

Ration Allowance as has been granted to some of the 

executive staff but the authrities rejected their prayer 

without any j thst if i cation. 

8 : 	The applicants further declare that they have 

not previously filed any application, writ application or 

suit regarding the matter in respect of which this ppli-

cation has been made, before any Court of LaW or any other 

Bench of this Ho'ble Tribunal and no such application/ 

Writ application or suit is pending. 

9 : 	RIEF SOUGHT AN) GlRour\D: 

For that the action of the authorities in denying 

the Ration Allowance to the applicants is illegai,arbitrary 

and without any justification and as such this is a fit 
LL 

case where this Hon'ble Tribunal,. exercise jurisdiction and 

grant relief.  

For that though from the letters and Annexures 

it will be apparent that the Ration Allowance was granted to 

the various categories as additional concession, the auth-

orities , by giving a peculr interpretation, has given 

the allowance only to the those officers who happen to be 

designated a Field Officer, Deputy Field Officer etc. 

completely ignoring the applicants and as such the irrpugned 

action of the authorities is bad in law and is liable to 

be quashed. 

contd. 
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10. 

For that,by order dt.28.10.86(Annexure-III), 

the Respondent No.1 had eqated the various posts held by 

the applicants to the corresponding posts in the Executive 

Cadre and they have been equated with the Field Officer, 

Deputy Field Officer etc. by letter dt. 18.12.87 , the 

additional concession of Rat ion Allowance was extended 

upto the rank of Field Officer and below and the authori-

ties committed an illegality by ihterpreting the same to 

be applicable only,  to officers, who are actually holding 

the post of Field Officer and as such the impugned action 

of the authorities in denying the benefits to the applicants 

are bad in law and is liable to be set aside. 

That the applicants beg to state that since 

other similarly situated have been granted the concession, 

the applicants are also entitled to Ration Allowance and 

since the same has not been granted to them, they have 

been discriminated against, ±esulting in violation of 

Article 14 and 16 of the Constitution of India. 

For that in any view of the matter, the 

action of the authorities in discriminating the applicants 

and den'ing thernthe ration Allowance, otherwise due to 

then is bad in law and is liable to be set aside. 

It is, therefore prayed that your 

Lordships would be pleased to admit the applica 
call for the records of the case,ask the 

opposite paxties to show cause as to why the 

contd.. 
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applicants are not entitled to Ration 

Allowance on the 	pv-&0 	of letter dt. 

I0.5.86 (Annexure-Il) and 6.12.87(Annex- 

ure- IV) as has been granted to other 

similarly equated and after perusing the 

causeshown, if any, and hearing the 

part.es, direct that the applicants 

are entitled and be given the Ration 

Allowance, as has been give to others in 

ARC Doomdooma with retrospective 

effect and/or pass such further order/ 

orders as your Lordships deem fit and 

proper. 

10 : 	Interim order 	Nil. 

I1 	Does not arise. 

12 : 	Postal order ND. OcY 	2-  

dt. 	5 -74 issued by the Post Office 

at Guwahati. 

contd... 

0 	
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VERIFICATION 

I. Shri Rajen Rajkhowa, son of Late Sarulara Rajkhowa, 

aged about 	years, presently working as Pharmacist, 

Aviation Research Centre ,F.R.U., Numaligarh, hereby,state 

that I am one of the applicants in the case and I verify that 

the contents of paragraphs 	 are 

true to my personal knowledge and those made in paragraphs 

) )(0) l 	
are believed to be true on 

legal advice and I have not suppressed any material fact. 

(Rajen Rajkhowa). 

cfL: - 
	 Signat ure. 

/ 
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Annex ure-I. 

LIST OF A? 	. 

SI. Name and Designation Father's Name/ 

No Guardian Name. 

S/ShrL 

 Rajen Rajkhowa, Pharmacist Late Saru.lara.Rajkhowa, 

 Atul Gh. Baruah, " G.C. Baruah. 

3, Indra Bahadur Gurung, Chowkidar " Harka-Bahadur Gurung. 

4 Jatin Borthakur, L .D.C. " Raj arui Kant a Borthakur. 

5, Little Ayers Qiowidar, " Tom Ayers. 

 Dwijen Karmakar, L/A 8 Lakhan Q. Krmakar. 

 Pranab Jyoti Saikia, F/Optr. Sh. 	Thanshwar Saikia. 

 B .IC Bhowxni ck, Qiowk id ar, L at e Kri shn aril al Bhowmi ck. 

9. 1  Rameshwar. Saikia, L/A. " Dhulai Saikia. 

10. Darnahu Das. L/M " Hanhiram DeS. 

lip Haru Ram thowkidar, " ThakurRarn. 

 Siblaithasi, -do- " Basu thasi. 

 Ramendra Kumàr Deb, -do- " KalilaSh th. Deb. 

 Miren T. Lengneh, -do- " Base Lengneh. 

15, K.T. Lengneh, -do- " Lakhari Lerigneb. 	+ 

16 C.S. Tissu SafiwaIa " Bura Singh Tissu. 

 B.S. Kro, thowkidar, " Sar Kro. 

 Kajal Dutta, F/Super. ° N.G. Dutta. 

 Lorance Terang, thowkidar " Sar Bura Terang. 

 B:apuram Hanse, -do- " Sakma Hanse. 

 Harshing Tissu, -do- "Sarat Tissu. 

 Makhan th 	Das, L/1 " Dhirai Das. 

 Apurba th. Seal, L/M " Horendra + Kumar Seal. 

 Hari Bans Rai, thowkidar, " Mita Rai. 

 Sunder T. Lengneh, -do- " Lakhafl Lengneh. 

 Horen Gogoi, -do- " Moneswar Gogoi. 

 Holen Des, Line Sub4nsp. " Mohuram Des. 

11 

Contd.. 



28.Dilip Bora, 

29.Debeswar Bora, 

30.Robin Das, 

31,Kamshing Terang., 

32,Ram Pra shad Sharma, 

33.H.N. Baiwar, 

34.Sarbajeet Thapa, 

350 Narayan Bhurnij, 

36 .Kamaleswar Kachari, 

37.Jiren Tokbi. 

38.Mrs Ivakan Das, 

39.Sh. Madhab Bora, 

40!" Upen th. Bora, 

41," H.C. Thakur, 

42." Golap th.,Deka, 

43ft L.R • Gour,, 

Ra3bali Prash8d, 

Paiwan Rajak, 

46.Mrs. Punimai. Gogoi, 

47! Sh. Puwaru Dushad, 

Boodhanlal Borik, 

Bijaya Kr. Sirigh, 

Biswajeet Ojha. 

Debdas Nayak, 

Haridas Bhakta, 

5:3.," P.N. Ram, 

L/M Late Babkan 	Bora. 

thowkidar. " Indreswar Bora. 

Shri Bison Das. 

Qiowkidar. Late Sarbura Terang. 

-do- " B.V. Sharma. 

-do- 	-. " Sedami Ram Balowar. 

Chowkidar. " Dhanbir Thapa. 

-do- " Hirana Bhumij, 

L/M Labon Kachari. 

thowkidar, " Kania Tokbi. 

Safaiwala, W/O Late G.R. Das. 

F/Optr. Shri Gopinatha Bora. 

Ghowkidar, " pulin th. Bora. 

-do- Late Isan Thakur. 

-do- Shri Somnath Deka. 

-do- Lat.e Nagina R8fl) GDur. 

-do- " Algu Prashad. 

-do- Shri Saik Rajak. 

-do- w/o Late Punararn Gogol. 

Late Lurnba Dushad. 

-do- It  Hri Nath Borik. 

LDC 	. Shri Raghunath Singh. 

Chowkidar. " Brajalal Ojha. 

-do- " Bharat Nayak. 

-do- Late Tiknu Bhakta. 

L/A. Late Kartik R8m. 
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F 	 No._4901l/5/fl6_D0—) 

/ 	

Government of Tndi 
( Cabinet Secretariat ) 
l3ikuner iiouse(AnhicXC ) 
Shah;tjaiiufl Road 

New 0dM . the 10th May, 136 

To 
Sun fl .Swnmi na thu a 1  - 
1)ircctor(AaC), 
Directorate General Security 
Cabinet Secretariat, Ne.fle1hi 	- 

Suijcct:- Grant of COnOCSSlOt1StO the,stuff br A1C, 

Sir, 	 -. 	- 

I ati c ITO c ted to say that while exalal ni ng the quest I n of 
qrait of. concess 10115 to the vT1OUS staff of RIW, the c:.stiOn of 

qrunti nçj S Intl lan couce ssI ens to the staff :  o AUG" wUs a1 c. oniderCd by 

Government of India. The Preldcnt IS p1çaed to SaflCttufl the ConcCSSlOtl 

menhIOIte(i in 1nnexure to t.hh I otter, to ftC various cat. cvricS of the 
staff of MiC except lit USC .Ofl - deputation f r (11 the I ndi an J11r Farce. 

2. 	If at ccrtu I a times the Jiend of repartrne at feds ft it 

cortal a 1 ocu tiolis or uSS I cirlindiitS hvc become specifli ly iiazY:dOuS and 

there • i s a spec1 f Ic i ucreuSe ji the threat to lit pors Untie. ; nd/ or prctiiSt 

ho con do termi no on nie r I t s tliu cr1 to r a of liar ds it I p a ad ti 	per lo '1 for 

whiCh such iaction naiy be catcgct sod os 
1 13' or 'C' stsit 	ti so doc1rQ<1 

for the UU\V after rccordinçj th'rOaSOflS In writi nçj. 

3. 	ThIs IS SUCS wi Lit the COflcu1t,CtiCO of the III ul s try of Fl n nc.e 

• Vi( 1 C their U0 0,2i103/SEt0 dutod 27, 32.05. 
/ 

Yotirs faithfully, 

• 	_----- 	 -' 	_J?(u/-.U, N. Pal It, Sp0 	ti Secy. 

Extract from Aitttuxuo of let tar No .A_/ fl7U7U 	T 	jV'U.TG 

6.. UOUSCRCflt 	Iiou SC Rent lu 1 O%I11CC LaCS 11 tICS 	dtni ;. :-' 	Separate orr't 

Mlowance. 	to the Executive Cdre will be dmiZs 	tO 	will be iSu( 

to the porsonnel of cti?er c(irCS fl1S() 	aI)nUt corres 

of correspondi nçj. leve1. 
1)011111 nq 
ICVO1S. 

Lao 
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jii)& 
Bikaner lie use .Annee 
iiahjahafl Road 

;jeoe: -Jxt;e 	1ofl Q)" HVU 	 U L 	 CC)fl¼: S 

• •. 	oth r C u.dro tIP kti, ,JLVrTh e;C uUi' 	c cL 

I 	 n 	 : • es: 
	 r 

Reference A1C Dte.0 	NO.ARC/E_I/8b/B5Jth 

1$1- 9-1986 

.2. 	In eontinuaUiofl t t1L Secret;,riat 1tte: 1o. 
±9O1i/8/860I, dated th iQ51i-'.. sancti 	or the 

• presjtlent .she'eby conv e y eflpthe0quati0 df posts 
Lj ted at AnnexurO tA to tji,s order in VaiOUS Ca(lres 

0crre,ondiflg levels in Lu RC 
.
to hai of the 

e?cutive cadres in the said orgaflisatiOfl CXCJ,US1VL 3 	fo' 

the purpose of paymeflU 0f,.1IeUz Rent lloafl,Ce •: j 
tLhe executive cadi. . 

31 	' 	TI' 	isUe 	th the concurrence of the 1 .euor (Ii) 

vLde thcir 1.No.1?99 daUed 1.1 0 .19B6 e 

( R K C-AN Ci! 
D1PU11 Y SECiUIJ 	(ll) 

1ç: 

1 	hri 13, SwauiraUi)az, Di'cctor, JLC, Ni D 

2, 	flri N. C. ioy Cl ..uUit' , ).) i'UCo1' ci' ItO ccW)' 

Cabinet SccL etiiat flew YilILL 

Shri J. SubrLttnai)iau , •]Y.LrccLor (IF)., Cabinet cc c:U 
New Delhi. 	 , 

(JuaI' 

VICKY* 

S. 

U 
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2 	 .• 	3 

-- 	 • 	 ••.---- 	 - 	

- 	 • • 	 • 

I • 	
•i• ;ctio' of.ficr 	•. 	O-12CO/- 

5o3o_7Lo353ion - 2. ,ccOrS O.'f1cr 	 c+O12QO/- 

• 35_ 30J4.O-i000 E0-12OO. . [>rivC- Sccrcttry 	
77-l2OO/- 

• 	 - 	, r. p.j. 
tt :•ir bFfic'c1 • • 	650-1200/-- 

. !t Co' :nULiiit 	 0-100/ 

I 	7 Jnt 	 650-1200/- 

3. 
 

A. ;ur oi((iv:11) Cr.I '5O-1200/ 
9 i.(:Tuty Jor1c 5upt. 	')50I 200/- 

• 	 10. Actt TEC 1•iai Offir.cr 	50-120Q/ 

lie jjtt 	rod1rcc CffiCur 	50-12001- 

• 	 • 	• 	 126 js3Lt 	tCrOiiLlSt 	 '50-12OO"- 

	

• 	 13 	Lirin. . 	. 	 50-120" 

1oi.OTiC 	 p.j' 	•• 	 25800/ 
2. 	 1. 	nt - 

2 •tco Gr .11 (PA )* 	• 1F2-300/ 

• AcCOtr1t 	.. 	 50O-90O/ 

t, St.ticr: 01'ficcr 	 50-750/- 

• ct Lirari.:J1* 	 550900/ 

1oxcr 	 550-900/- 
Jt Tcc inicn :L Offj.ccr 

3rUc-I ' 	55f)...9o0/- 

31.. $bor 	C'ffi.cc Cr.I 
9 ,  T 	ii.e1 iiLt (air i::;) 55O - ?5 0/ - 

1 0. OJ U)LC at lcn j-Lt. 	550-7 
11 .. ro1osi.01fli 	 .550 -900/-- 

1?. Ti. PLCC0Ut. orciccr 	550- 9 00/- 

13. $:ic,1 1ec1icJ AstL. 	• 550-900/- 

	

• *Gro.1p '1) 	• 	' ,0 • 	a 	lO I 	ocL t c. is cc ivc.io L-.,it 

11.0. (Group C ' ) ;ot i 	 k. :cro i ip quiv1ct poi .L of •.4oita 

P .A (ta:o,II 	Li:rnr1nfl in jimlor excut ivO. cacrc. 

3 1euty 	 U 0ffi.cr 	• 1 	:c:o. •Gr.III 	• 	.•' 	. 330560/- 

• 	.25_15_530_fl-1r5020 2. U..C,
5-?00/- 

	

- 	• 	• 	330-50/- 

	

S 	 • 	3. Tee iicr.1 	tt• (Library) 	)2 

• 	• 	. • 	 +. •0verIOUr • 	• 
• 	 5. Tcac;Cr 

:r1 	tcr 
;:urc 	 • 
61L) 	rn 	(1' 

	

ç'\*'\ 	
94 L. ),I cc  :uicin 	•.• 

• 	10. 	 (rtnl:i.rid ) 	• 	3,0-50/ 
11 • 	r' 	 cr • 	330-50/ 
12. (' r:'1Ic 	' 	 33 0-5 0/ 

'I 	•(• 

• 	* J 	L 	. ) 	rt. al 

	

• 	

- 



 L .D .C. 	. 	 . 20-4001- 
 Ast't Station Of ficor 	. '330-4C0/-H 
 Leading Firemn/MJ' Fitter 320-'1()C)/- 

• D±'iver-Driver Havildar, 
"1. Fireman/Fire .Operator . . 	26O-OO/- 

 Lab .Astt 
 Telephone Operat or• 	. 260-.400/- 
 C.irpenLor(/\.trwinq) 	. 320.-.4C0%- 
• • C a r pen icr ( 4I Work ¶. h op) 7(0- 4 

.9, Tilor(Ai.rwlnq( Present 37CL_dC0/._ 
incumbent) 

10, Tnilor(Airwing)(FUture .. 	260-400/.-. 
incumbent) 

4.- A.F.O. 
ils 330-.8-370-.1.0- 

• 00-E!3- 10.•- 480/- 

', 	• 	'•.•. 	.. 	. 	• 	. 
.•-• 	•- •- 

16. 
17 
.1 fl 

(Ix -  J,9. 
 
 
 
 

25. 
• 	

', 	26. 
27. 
20. 

	

••. •: -, 'rT-.-...\ 	29. 

4- 

Masseour( rhys io'theripit) 
D1(?bCiéLfl 

Junior Teclrilcal Officer Gr.II 	4257('O[.. 
Jr!SLoj'c 	Olficor Gr.II 	 125-700/-- 
PaO..I / SflpQrvj3oy-  
I lead Cierk( Acc.ounj,r,) 
Pay Accoun.ts Clerk' 	 320-560/- 
Med icalAsst'tDental)' 
Medical Astt General)  
Aerodrome Operator 	 360-560/.- 
Radio Technician 	 300_560/._ 
Radio Opera±or 	 380L560/_ 
SCientific Asstt 	 '125-7C0/_ 
Senior Obervor 
Junior Accountant 	 45-7.00/_ 

 Driver Operator Crane 330-480/- 
• 	•  Pharmacist(Unqualifiecl) 

• 	•Y'•: 	 •  !chanic 	- 	.. 26CL-/3OO/.- 
-  Electrician • 260-4CO/.- 

-5.' 	.S.F.A 	•. 	1. Senior Cestotnor Operator - 	260-350/- 
us 260-(--326-)fl--O- 	2. Priver 	• 	. 	 • 26fl-501-- 
350/.-.. 	 . 	/ 	3. I, ira's 	.-fl1Su)OCt(r 	• 	. • 

'1 . Carpente. (Med tcaJ. 	unit) • 	i-1 	- 
• 	5. 	,'failcr(:'.'t:'dical unit). 

• 	. 	. 	6. Hti.c 	 •• 	' 	 • 25fl-.3)/-- 
• 	7 . Sn br fxainirc'r( lyre) 

urholstcr 
12 

- 	 • M1S 1 1 3. 	 • 

F ip•i•• J . 	Lab .AfYLC'ndar)t 

J 	I) 	n 	225-5-- 	0--2(' -- 	H-6- 2. 	Ayah 
t ricule ) 508/- ( Ma 	a t .W/2 . 	D, ftry 

. 	Peon  • 

ic 
(. 	1 • 

i) 	 .. 	'. 	' 	•. 	•'-•. t 	. 	' 	. -, 	.4,' 

4-I:4d Liif 	I r 
C) I 	J('U I .i i '1 	V 	C (' ) 	• 

\ p 
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o 	

• 	• 	•• 	• 	. 	.a / 6 CQ;Icj 	

196_232/ 
1- 	, 	

16232/ 
0. 	

2. 	
21Q/ 

9. LJ 	
27arer. 

	2Q_27o/ 1. C3.PenLeL(Idrwing) 	
210_290/ Gr.II 

• 	

(N.y.' 
WorkshOp). 	

210290/ 
• 	

12. Heed Grdez)er. 	
. 2127o/ •Ji 	

/eeper) 	
. 	23_25o/ 

2Q_25Q/ 1]tpn)C 	

-21o29Q/ 
I\SSSt)t 

• •j ••. 
	 . 	

210 	0 2o/ 

WL  

\ 	. 	... . 	
CUL 	

. 	 19G232/ 

	

• 	 / 	

\ 	 I 	
•: 

	

• •!. 	\..., 	
.,. 	/ 	l9 Loaaer 	". • 

	 19(232/ 
• 	I 	20, 

2. 	
'03$ nj : 	 •• 	

210 '(?r  22. 	 Hdjcj Sff) 
2 3 	

2. arbe 	 • 	

. 	200/250/ 

	

/ 	. 

up. • • 	•. 	
• 

• • 
	

MQZdOOr/ 

	

• 	• 	• 	• 	• 	• • 	

• 	1 door 	• 	

* 39C232/ Dhubj • 	•, 	•. 	

• 	196232/ 11 ipr 	• 	 • 
Clean or 	• 	

1232/ 

	

20, Jut,j1. 
J.ecr1cj 	

2Q?9Q/ 

	

2. 	l•ck 	L Gr. 	
210 

	

30, 	
r0 	

210_296/ 
• 	31. 	 2go/ 

P1 rcr
t 	

t• 	
• 

	

32, 	3 	

• 

• 	• 	•• 	• 	

0_25o/ 
• 	• 3. 

Ob3o1iOry 	
(dant 	

2
•21O25o/ 

	

• 	••• • 	
•• 	v• 	• 



Tre faithfully, 

Dy. Secretary. 

contd... 
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Annexuro-IV. 

No.h4.27011/4/06...TzbII(A) 

Govt q  of ln1i, 

Cabinet Secretariat 

J3ikaner House (Annc,o) 

3hahjohan flood, 

tew blhi. Dtd.tha 6th Doc,19137. 

TO 
Chri fl.Sraminathan, 
Director (4RC) 
Directorate Goneral of Z2ecrity,  
Cabinet 8ecrotariet 
new '1hi. 

Sub s. Grant of Conconoionr to the etofE of ARC). 

In continirnt on to this Cabinot crotariot 'a 

letter No.A.49011/8/86..DL.X (b) dated 10th May 0 1 CC on 

the aubject mentioned obove I om ]troctod to eoivoy the 

eanction of the Prooident to the grant Of additionil 

conceesiona cntioned in the Annexure to this letter to 

the varicun etejoriea of the otoff of ARC except thoto 

on deputation from Indian Air force. 
/ 

2. 	This trilltake effect from lot Augu.t 1937. 

3• 	This iaeuen 4th tho concurrence of the 

U!detxy of Vinancà uido their U.O. Uo.S-1428/5C..87 dtd. 

10,8.87 read with UO No.1151/Director (P/s)/&i dot d 

• 2nd Dec.1987. 	 * 



I 

Zsc3o krnexure 

CupytO7'. 

1. 83ri J.Subraznan.tin Dircctor o(p)ftbinet Scctt. 

2, Srj C. Mith 	y.Dtretor Ac,eount, Cbjnet 

• 	 Delhi. 

• Dy. DIr.CtOr of ICCOUfltD1' (sw) ofEico 
of the DAC3. Now Delhi with roorenee to his notes 

• 	 recorded on tue file, 

4. Pile No.A.490j1//96Q. 

Sd/.. 

Dy. Secretary. 

( I 

*.. 



! 

ne-uro to tho Cabir.ot Secretariat lottor 
Io.A.27011/4/C...I dtd.10.12,1937, 

S1.!o, nature of the 	RXWnt of the Cocorjicn granted 	 rearks 
Concoosion. 

- a, 	a, 	a, 	a, - a, a, a, - 

1 	 2 	 3. 	 4 
- .. a, 	a, 	- a, a, a, a, 	a, 	a, 	- 	 a,  

1. 	Ration A11once 	Ration A110iarce uto rank of P0 and 
bolow at thc follcrAng rat'e - 
Location 	 Ratezu. 
1.Catzjcry 13 As athlsojble froc, time to time 

in the BSP in peace areas, 
2.Category C As adrAssible frop tme to tire 

in DSP in operat,toal aroaz • 

2.Settity e11o,n,e te 	Securit: alloiance at the 1following ratea to the 	r 
Ministerial 	 •io11iing category of the ataff warkir,7 in Top secret 
SecretarLal and 	 Branéhes subject to a maximup of 15% in each grade 
A*tø Cadre, 	 T*siantion 	 . k-oqn 

L.D.c. 	 .20/ pm. 
Steno Or. I I/UDC 	ES& 30/nm. 
Ste Or-I!/Azgtt. 	5O/ pm 
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No0 ARC/Coord/30(8)/87III18 
Directorate General of Security 
Block-V(East), R.K. Puram. 
New Delhi-110066. 

N 
Dated the, 22/2/94 ; 

Memorandum 

Sub:- Grant of Ration Allowance 

' In exercise of the powers vested 'in him as Head of.,' the 
Department in terms of Cabinet Secr.etariat'1etter 
Noa A-49011/8/86-DD.1(B) dated 10th May,.r1986,''and 
C'binet Secretariat letter No.A-27011/4/86-EA-JI(A) 
dated 18/12/87 for a -period riii such time it 'is categoris.ed 
otherwise from the date of issue of this order. 

(authority : Approvalof Director: ARC vide his 
• 	 Office Dy. No. M-665/Dir, ARC dated 10/8/94,) 

Sd!- 1  
(DJPS1UEL) 

ASSTT DIRECTOR (ADMN) 

I. The Director of Accounts, Cab Sectt, New Delhi, 

20 The Deputy Dirctor(tdrnn), Doom Dooma with ref to his 
Memo Na,. A1C/ESTT/Rft/D/93-12850 dated 24/9/93 along with 
Cab Sectt letter dated 18/12/87. 	: , . 

3 	Thë Accounts Officer, ARC Utd. 9  New Delhi 

.4 0  50(G), So(P), So(T) SO AW 	 . 

- 5. Guard file0 	 / 

/ 	 '. 	 • 	. 	. 
r 

• 	
' 	 1/ copy // 	. 
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1..ATI(I\LT OF 11G NO. MRC1COO;.D/iO(fl)fO7III 
DMTED / 0/95 flECErvED.FRoM'/D(Nco), DL ADDaEsS€X 
T.O. 	9,Q) DD[1 Is REPFWDUCEb OCk.PW OR INFORNATION. . 	

. 

1EF ¶R SIC ETT/.RA/34 DI. j/8/95 REG qRANT OF 

A1ION ALLOWANCE TONON EE01I\JE STAFF () Cit 

SEL'IT. HAVE INTIIIATLD THPT S11'1ILAF lROP0SAL OF R&PJJ 

HAS BEEN TURN DOWN BY fIN. OF4  INANc.E .INWAKE or 
FIFTI-j PMYCONIIISSIQN. 

(.) WAVE BEEN ADVISED TO 

TAKE UP £1ATTR .WIflf FIFTH PMY CO5Iop (• 	WE: 

• H1V BEEN MDVISED TO TKE UP MATTER JJIT11.FIFTH PAY 

CON :IS•j ION THfRL)UGH SUPPLX11ENTff1Y riçjq 	ç.) 	MITTFJ 

:LflE,OY TkI<EN UO WITH PY COf1MISStON 	(• 
vu 	.) 

	

Q ARC/ 	/p/DDr'i/3— 
uiO th.Or3puty Dirocto.r (Adnn) 

• 	 MRC, Doom Doom 

• 	 Dated tho 
Copy to: 	 • 	 - 

1 	The Comrnandor, Mir Jing 5  ,-tC, Doom Dooma. 

ih Asistnt Director (I), PS, AflC, Doom Doom. 

Tho e\i5tnnt 	irof;or (i, FRU1RC, Dorn 000Lna. 

I 

,CE.O Hrr, ARC, Doom Doom. 

') 7 .1 .0, ATC, 	Doom Dooma. 

?) 	5.N.O., A1C tIo3pital, 	Doom DoomB. 

i) /PT.O., Coinrno, rRC,t boom Dooma. 

J),/4ccounts Officer, ARC, Doom Doom, 

1) 	Soction Officor, ,IC,DoomDoorn. 	. 

1 	s.v.o (,,) , 1;nc 	Ocarn DQom). 
1! 	P.3NCO, ,\RC, Down Dooma,. 	 • 
1) 	Station 0u1icr, Fo Servico.MRC, Doom Ooomc. 
1) 	1/Ciqi, ;i[C, Doom Doorna. 	• 

.14) 	PMC, OrricorQ M 9 1  tC, Doom Doomzt. 

15) 	SocrotLry, JO 11os, hRC Doom Domi. 

1-) 	5ocrot.ry 	t'CO (103s, 	RC, Doorn_qoorna. 

( KifiL R{i j 
iECTION- OFICE1I 

/ um/ 

H 

- Th 

1 
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Sl.o. Name 	& 	Designation 

8/Shri 

 Rajen Rajkhowa, Pharmacist 
 JatinBorthaur, L.D.C. 
 Bijaya Ku. $inr, L.D.C. 
 Kajai Duta, L.P.i. 
 Robin Das, F/Optr. 
 Mdhab Borah, F/Optr. 
 P.J. Saikia, F/Optr. 
 Atul Ch. Baruah, L/A 
 Prabhunath Ram, li/A 
 Rameewar Saikie, B/A 
 D.C. Karmalcar, L/A 
 Makhan Cii. Das, 
 Kalaleswar Kachari,L/11 
 Horendra Náth Das, Line Sub-Insp. 
 Khogen Kachari, Lj 
 Damhu Das, Lj 
 Apurba Oh. Seal, L/1v1 
 Dilip Bora, L/1 

1j. H.D. Btiakta, Chowkidar. 
 R.P Sharma, -do- 
 G.C. Deka, -do- 
 Siblal G.asi, -do- 
 Horen Gogoi, 	.. -do- 
 Duwaru Dushad, -do- 

256 Bapuram flarise, '-do- 
26. Mrs.P. Gogoi, -do- 
27,S/Shrl. M.T. Lengneh, -do- 

 Haru Ram, -do-- 
 Sarvajeet Tnapa, -do- 
 I.B.' 'Qururig, -do- 
 Uperi Oh. Bora, -do-- 
 Debeewar Bora, -do- 
 K.T. Lengneb, -do-. 

34, B.S. Kro, 	. -do- 
359 S.T. Lerigneti, -do- 

 Jiren Tokbi, -do- 
 Biswait Ojria, -do- 
 P. Bajak, -do- 
 H.N. Baiwar, -do- 
 L.R. G-our, do 

i . 

- - -'-..- 	 - 

	 - - ---_=- 	
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Copy No. ARC/EST/R,41.HL/341 424 
0/0 the Deputy Director (Admri) 
Aviation Research Centre 
Goverrmient of India 
Post : Doom Doonia : 786 151 
Diet : Tirisukia 	: (Aseani) 

Dated the, 20.12.95 

Sub : Fowwardthg representations of Ministerial/ 
other categories uf staff working at FRtI, 
Numaligarh for sanction of Ration Money as 
admi sib le to Technical Exe cut ivecadrQ/ 

Enclosed please find herewith the representations 
sukitted by the following staff of FRU, Nunialigarh for 
sanctioning of Ration Money as admissible to Technical! 

ecutive Cadres posted at FRU, Nuuialigarh for consideration 
please: 

Ooritd. ....P/2 
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Si 	. 	Narne & Des i gp.at ion 

N. Bhuoij, Chowkidar. 
H.S. Tissue, 

43, 	R.K. -Deb 10- 
Boodhanlal Boraik, -do- 
Lorerice Ter.ng, de 
H.B. Rat, 
H.C. Thakur, -do- 
LS. Terng, -do- 
Little Ayer, -do- 
C.S. Tissue, Safaiwala 

Mrs. Makani Das Safaiwala 
S/Shri Debdas Naik s  Cnowidar 

53, 	Debeh Gogoi, Chowkidar 

ACourt Case filed by Sh±i B.P. Saikia, Sanitary 
Inspector, Shri Dipak Nandi, Radio M.stry and 168 others 
of ARC, Doom Doorna in the eLtme context is pending in tri 
Ron'ble CAT, Guwahati0 

It is 1  requested that further r.cccssary aàtion on 
their application may please he taken at ARC Hrs., and ecci 
sion jntiuiated to this office. 

End : As above 

( R.R. SARIN ) 
ASSISTANT DIRECTOR (ADMN 
For DEPUTY DiRECTOR (ADnN 

TO 
The Deputy Director (B), 
ARC iicrs., New Delhi, 

Copy to: Ta Assistant Dixector\T), iRU, Nuinaligarh w.r.t. 
his No.1142 dated 4/12/5. 

Sd1'- 
4SSiSTMT DIRECTOR (ADMN) 
For DEPUTY DIRECIOR(ADiN) 

True Corv Mtested 

'1 

. 1cF 
Øj Ik*WO UiV 
- 



Annexure— VIII. 

To 

• 	The Director , 
Aviation Research Centre, 
New Delhi. 

(Through proper channel) 

Sub 	:- Request for sanction of Ration money to all 

category of 'staff as admissibletO.Technicah/ 

• 	 Executive cadre posted at F.R.U. rbmaligarh. 

Respected Sir, 

I have the honour to submit that following f or 

your kind consideration.afld sympathetic action please . That 

Sir, asper the order tb.AR6/Goord/(B) 87-111-186 'dt. 

22.2.4. Director of ARC, New Delhi has sanctioned with the 

powers vest,ed on him the Ration money ftom F.A. to F.O. as 

- applicable to BSF personnel in peace time. In the said order 

Doom Dooma •hs been categorised as "B' inplying that it is a 

hard posting. 

Now i  vide Msg No.ARc/Coord30(BO/87_111dt. 

3.11.95 of DD(B), Delhi that 'F.R.U. Numaligarh is also 

declared as category 'B' and Ration money has been sanctioned 

only to the Technical/Executive cadre posted at F.B.U. 

Numaligarh w.e.f. 1.11.95. 

In this respect I would like to put forward 

following justification for extending same facility to other 

categories of staff posted in this station. 

1. 	 In hard posting stations of ARC like Pakila 

(Now woundup) and Leh all facilities like free Ration 

Winter clothing, Winter allowance were admisEible to all 

Contd.. 
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cateaory. of staff and not restricted to Technical/Executive 

cadre only. 

2. 	House rent allowance, Assam compensatory allowance, 

special duty allowance for disturbed area aig admissible 

to all category of staff posted at F.R.U. fUmaligarh like 

Technical/Executive cadre. 

3,' 	Technical/Executive cadre of A.R.C. is entitled for 

• Ration Money only ,  at hardposting (category-B) station Doom 

Dooma ard .  r'&imaligarh but not in general . From this, it is 

clear, that Ration money allowance  is purely an extra previlage 

granted due to hard posting. 

It is quite obvious fromabove cited facts that all 

faciles.,and other allowances for hard  posting were admiss-

ible to all staff except Ration money, which is granted to 

Technical/Executive cadre only. It is not understood why 

this discriminatipn is mae to other categories of staff in 

case of Ration money only. 

Therefore, it is requested that this discrimination 

that has demoralised other categories of staff working in 

the same organisation may kindly be rectified and enable me 

for the entitlement of Ration Ivbney. 

Thanking you Sir, 

FRU, liimaligarh, 	 Your8 faithfully, 

Dt.4.12.951 	 Sd!- Illegible. 
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V No.FRUH/EST -5(95)/ 
Field Research Unit, 
Govt 0  of india, 
P.O. Numaiigarh - 785 615 
Dist - Golaghat (Assam) 

Dated the,/- 

Sub : RationMoneyforNonéxecutive Staff. 

Ref : Representation made by all nan-executive 
staVf of FRU, Numaligarh, 

With reference to the representations given 
by non-executive staff of PRU, Numaligarh & forwarded by 
AD(Adzan) Doom Doonia to ARC Hqre, New Delhi, the follow-
ing reply had been recd. from Hqrs:- 

QUOTE: No .ARC/Coord/30(13)/87-III-
Aviation Research Cebtre, 
Directorate General of Security 
Office of the Director,ARC 
Cabinet Secretariat 
East Block - V, R.K. Puram, 
New Dethi - 110066. 
Dated the, 

MEMORANDUM 

Asstt.Director (A),ARC Doom Dooma may please 
refer to his letter No 0ARC/ESTT/Rk/MHL/94-13424 
dated 20.12.995  forwarding fifty three represerl-
tations in respect of the Staff of FRU, Numligarh 
for grant of Ration Allowance 

Director, ARC has seen the representations. 
Since there is clear stipulation in the Cabinet 
Secretariat's letter No.A-27O11/4/86--k-II(A) dated 
18121987 that the concession of Ration Allowance 
will be 4amissible to the executive Stafl' upto the 

J rank of Peld Officer subject to classification of 
/ tne location as Category 'B' or 'C' Station as per 
/ rates admjssibie to BSF Personnel & from time to time 
I non-executiv Staff of PRU, ARC Numaligarh are, 

therefore, not entitled to Ration Allowance0 
The representationists may please be 

informed suitably0 

To 
The Aestt.Directo(A), 
ARC, Doom Doorna. 

• 	 OTE: 

-All persons concerne,. 

Sd/- 
( O.K. SARKAR ) 

DEP1IITY DIRECTOR (B) 

• 	I 

( N. VISWANATHLN ) 

. a 



I To 

The Director, 
Aviation Research lawaumk Centre, 
New Delhi- 

( Through Proper Ohannel ) 

Sub $ Application for seeking permission to 
go to Honourable C,A.T., Guwahati, 

V 	 Aseam for Non entitlement of Ration 
V 	 Allowance to Non-executive Staff 

iptking - at FRU. Nuiii garbf 

Ref I Memo No. ARC/Coord/30(B)/87-lIl- Dt. 
Nil of DD(B), ARC, New Delhi ard endor 
semeut letter No 0  ARC /FSTT/RA/9HL/94-  
1377 D jd jk  251.6 oXS.O ARC, DD. 

Sir, 

Respectfully, I would like to inform you 
that, I bEjve been informed vide your demo No *  cited above 
that Now-executive staff are not entitled for Ration 
Allo'wanoe. 

Therefore, it is requeeted that I may 
kin&11y be permitted to go to Bonourable C .A .T., Guwahati 
for seeking justioes 

Thanking you air, 

Yours faithfully, 

PRU, Numaligarh 

Date i~ 

01 

• 1 
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Court Master 

___ 	• LA' 

IN IUIE CENTRAL ADNISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

O.A. N0. 89 of 1996 

Sri Rajen Rajkhowa & Ors. 

-versus- 

Union of India & Ors. 

-And- 

In the matter of : 

Written statement on behalf of 
Respondent Nos.1,20 and 4. 

Ii! 

2 
•_,-' 
)••lt.;,cf 	i7 

c 

\ 
A 

I, R.K. Nahajan,Deputy Director(Admn.) 

Aviation Research Centre, Government of India, 

Dumduma do hereby solemnly affirm and state as 

follows : 

1. 	That I am the Deputy Director(Admn.) in 

the office of the Aviation Research Centre, Dumduma 

and acquainted with the facts and circumstances of 

the case. I have gone through a copy of the Application 

and have understood the contents thereof. Save and 

except whatever is specifically admitted in this 

written statement the other contentions and statements 

in the application may be deemed to have been denied 

and am competent and authorised to file this written 

statement on behalf of the Respondent Nos.1 120 and 4. 

Contd ... P/2 
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That with regard to the contents made in paragriph 

6.1 of the original application the respondents beg to 

state that they have no comments on them. 

That with regard to the contements made in paragraph 

6.2 of the original application the respondents beg to 

state that though it is fact that Government of India 

had set up a commission to look into the various demands 

of the staff, but the Commission was set up to consider 

and examine the demands of the Staff of R & AW exclusively. 

While examining the question of grant of concessions to 

the various staff of R & Aw, the question of granting 

similar concession to the staff of ARC was also considered 

by the Government. Consequently, certain concessions were 

granted to various categories of ARC Staff except those 

on deputation from ZAP, Some of the concessions were to 

be granted only if the Head of the Department felt at 

certain times that certain locations or assignments had 

became specially hazardous and there was a specific increase 

in the threat to the personnel or premises. Whenever the 

Head of the Department of ARC considered the situation 

and circumstances of a particular place and felt to grant 

appropriate concession to the staff posted there, he, 

with the approval of the Government granted such concessions 

In view of the facts, the concessions were granted in 

piece-meal. As already stated, One Man Commission was set-

up exclusively for considering the demands of the staff 

of R & AW, we do not have the report of the said One 

Man Commission. 

Contd,..P/3 
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That with regard to the contents made in paragraph 

6.3 of the original application the respondents beg to 

state that all employees of A.R.C. posted at FRU, ARC, Numa-

ligarh were duly kept informed about their entitlement 

to the various concessions granted by the Government 

from time to time. Had they not been informed with regard 

to the concessions to which they were entitled to, they 

would not have been in a position to produce copies of 

Government orders/letters vide which certain concessions 

like Ration Allowance etc. were granted to them. However,. 

photocopies of orders/letters are enclosed. 

Copies of Orders and Letters are annexed herewith 

and the same are marked as Annexure R 1 : R 2 

That with regard to the statements made in 

paragraph 6.4 of the original application the respondents 

beg to state that they have no comments on them. 

That with regard to the statement made in para-

graph 6.5 of the original Application, the redents beg 

to state that it may be mentioned here that in order to 

grant concession of House Rent Allowance to non-executive 

employees ofvarious cadres, Government had equated various 

non-executive posts with different posts of executive 

cadres. The equation was done by the Government only for 

grant of House Rent Allowance and not for any other 

concession. As a result of the said equation, the employees 

Who have not been provided with Government accommodation 

at FRU, ARC, Numaligarh are being paid House Rent Allowance. 

9;,-. 	 Contd...p/4 
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r 
That with regard to the statement made in 

paragrapk 6.6 of the application the respondents beg 

to state that they have no comments on them.. 

That with regard to the statements made in 

paragraph 6.7 of the application the respondent beg to 

state that it is not correct that all the employees of 

various non-executive cadres were clubb 	with one such 

grade for the purposes of getting all the concessions. 

Equation of various posts of executive cadres was ordered 

by the Government exclusively for the purposes of House 

Rent Allowance as already stated. Although it is admitted. 

That none of the applicants are on deputation from IAF. 

Yet they are not entitled to Ration Allowance as the con-

cession of Ration Allowance has been extended to the 

employees of Junior executive Cadre upto the rank of 

Field Officer on the analogy of the Junior Executive staff 

of R & AW for whom this concession was initially granted. 

90 	 That with regard to the contents made in paragraph 

6.8 of the application the respondents beg to state that 

since the concession of grant of Ration Allowance Was 

subject to classification of location as Category 'B' 

or tC$  Station by the Head of the Department, it was 

granted we,f. 3.11.95 after seeking approval of the 

Government. 

10. 	That with regard to the contents made in paragraph 

6.9 of the application the respondents beg to state that 

it is not correct that the employees of all Categories! 

Cadres of ARC posted at FRU, ARC,Nunialigarh were entitled 

Contd../5 
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to get the Ration Allowance. Government orders on the 

subject are very clear which stipulated that the 

Ration Allowance would be admissible to the employees 

upto rank of Field Officer and below for locations 

Categorised as 'B' and 'C' Stations. In the R & AW, only 

the staff of Junior executive Cadre upto the rank of 

Field Officer are entitled to Ration Allowance as 

sanctioned by the Government. It is wrong to say that 

the authorities have misinterpreted Annexure-Il of the 

Cabinet Secretariat letter dated 18.12.87. The concessions 

of Ration Allowance shown at Sl. No.1 of the Annexure has 

been extended to the employees of various Executive Cadres 

of ARC upto the rank of Field Officer and below for lOcations 

categorised as 'B' and 'C' Stations as per rates as 

applicable to BSF from time to time In peace areas/ in 

operational areas as the case may be. As already mentioned, 

the equation of the posts of non-executive Cadres with the 

posts of Executive Cadre was exclusively meant for grant of 

House Rent Allowance. Therefore, the order cannot be made 

applicable to grant of other concessions such as Ration 

Allowance. 

11. 	That with regards to the contention made in 

paragraph 6.10 of the application the respondents beg to 

state that when the need for grant of Ration Allowance 

to the junior executive staff of ARC,FRtJ, Numaligarh was 

examined and considered by the Head of Deaprtment of ARC, 

the same was sanctioned w.e.f. 3.11.95 after declaring 

Numaligarh as Category-'B' Station with the approval of 

the Government. As such the employees of junior Executive 

Contd....p/6 
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Cadre of ARC posted there, have been drawing Ration 

Allowance as per the rates admissible t1 BSF from time 

to time. As already mentioned in Para-9 above, the 

applicants who do not belong to Junior Executive Cadre 

of ARC, are not entitled to get the Ration Allowance. 

That with regard to the statement made in 

paragraph 6.11 of the application the respondents beg 

to state that neither any injustice has been done to the 

staff of ARC at Numaligarh nor Government orders granting 

Ration Allowance to the staff of ARC were misinterpreted. 

It is also totally incorrect to mention that due to the 

misinterpretation of relevant Government orders with 

regard to the grant of concession of Ration Allowance, 

the matter was taken up with the higher authorities. In 

order to provide similar concessions to the non-executive 

staff of ARC, FRU, Nuznaligarh, the matter was taken up 

with the Government. The Government replied that a 

similar proposal in respect of R & AW was examined by 

them and had not agreed to in the wake of the 5th Central 

Pay Commission and advised us to submit the case to the 

5th Pay Commission through supplementary memo if not 

already done. Since recommendations for grant of Ration 

Allowance to Group-'C' and 'D' non-executive staff of 

the non-combatised wings or DGS as in the case of executive 

staff has already been submitted to the Sth Central Pay 

Commission, no further action was taken. 

That vith regard to the contents made in paragraph 

6.12 of the application the respondents beg to state that 

it may be mentioned here that all the Central Pay. 

Contd .... p/7 
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Commissions set-up in the past had recommended so 

many concessions to the Central Government employees 

from time to time and as such it is irrelevant to say 

that the grant of Ration Allowance has nothing to do with 

the Pay Commission. It is also incorrect to say that 

all concessions including Ration Allowance were granted 

to all categories of staff of ARC. Since the Ration 

Allowance is admissible only to the junior executive staff 

upto the rank of field officer as mentioned time and 

again in the foregoing paras, the applicants are not 

entitled to the Ration Allowance in terms of the existing 

orders. 

That with regard to the statements made in 

paragraph 6.13 of the application the respondents beg to 

state that they have no comments. 

That with regard to the statement made in 

paragraph 6.14 of the application the respondents beg 

to state that they have no comments. 

That with regard to the statement made in para-

graph 6.15 of the application the respondents beg to 

state that since the Ration Allowance was granted to the 

Junion Executive Staff of FRU, ARC, Numa].igarh only on 

the basis of Government orders on the subject. action 

taken by the concerned authorities Was neither illegal 

nor arbitrary and nor discriminatory. 

That with regard to the statement made in 

paragraph 7 of the application the respondents beg to 

state that since Government orders do not permit grant 

Contd....p/8 
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c 	of Ration Allowance to noniexecutive staff of various 

cadres in ARC posted in a station classified as Category 

'B' station, the request of non-executive staff, therefore, 

could not be acceded to. 

That with regard to the statement made in para-

graph 8 of the application the respondents beg to state 

that they have no comments on them. 

That with regard to the statement made in 

paragraph 9(I) of the application the respondents beg to 

state that as already stated above the Ration Allowance 

Was granted to the junior executive staff (i.e. upto 

the rank of Field Officer and below) of FRU, ARC ,Numaligarh 

only on the basis of Government orders, denial of 

Ration Allowance to the ineligible staff was not 

illegal and arbitrary. 

That with regard to the statement made in para-

graph 9(11) oZ the application the respondents beg to 

state that the allowance has been granted correctly to 

the entitled staff in accordance with the Government 

orders. As such the action taken by the Department is 

not liable to be quashed. 

21 • 	That with regard to the statement made in paragraph 

9(I33) of the application the respondents beg to state 

that as already stated in the above paras, the equation 

of various non-executive posts with the various posts 

of executive cadres was meant exclusively for grant of 

House Rent Allowance. Such equation cannot make the 

applicants entitled to other concessions for which 

Contd. . .P/9. 
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Government have already specified certain conditions, 

That with regard to the statement made in paragraph 

9(IV) of the application the respondents beg to state 

that it may be mentioned that Government have granted 

Ration Allowance to the non-gazetted combatised personnel 

of BSF,IT]3P,CIPF and 12 keeping in view of the nature 

of their duties. Similarly the non-gazetted executive 

employees of R & AW and ARC have also been granted 

concession of Ration Allowance on the basis of nature of 

their duties and place of posting etc. The non-executive 

employees of various cadres of ARC posted in a place 

classified as Category O B I  or 1 C' station but who have 

not been engaged and nor could be engaged for the executive 

duties, are, therefore, not entitled to Ration Allowance. 

As such, the question of discrimination does not arise. 

That with regard to the staterrentmade in paragraph 

9(V) of the application, the respondents beg to state 

that it may be seen that Government of India have so many 

Organisations/t)epartments functioning under Va rious Ministries-

Each Organisation/Departments has variow types of 

posts in various Cadres. Different allowences/concessions 

have been prescribed for various types of posts keeping in 

view the place of posting and nature of duties. Some posts 

carry special pay while other do not. The incumbents of 

some posts enjoy certain previleges due to the expertise 

in the fields of their duty while the others who perform 

their normal duty in the same place draw only salary in the 

prescribed pay scale. It would, therefore be seen that 

Contd.0.10/-. 
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(Jeen that there is no parity in the entitlement of the 

Government servants even though they may remain in the same 

situation. Concessions vary from post to post. Since the 

Ration Allowance is admissible only to the junior executive 

staff of ARC (upto the rank of Field Officer) on being 

posted in a place classified as Category 'B' or 'C' 

station for the purpose of grant of Ration Allowance as 

per Government order, the question of discrimination 

and denial of allowance does not arise. 

24. 	That the applicants are not entitled to any 

relief as sought for in the application and the same 

is liable to be dismissed with costs. 

Deputy 	T(Adm) 
Avinoi F 	h ( Efre 

Dt. .± 	 i 

(CaF 	-+crel- n Jat) 

Doom Donma (Aasam) 
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VERIFICATION 
- - - - - - - - 

I, Shri R.K.Nahaj an, Deputy Director (Admn,) 

Aviation Research Centre, Government of Iidia, 

Dmduma do hereby solemnly affirm and declare that 

the contents made in paragraph 1 of this written 

statement are true to my knowledge and those made 

from paragraphs 	 are derived from records 

which I believe to be true and rest are my humble 

submission before this Honble Tribunale 

And I sign this verification on this 	the 

day of August,1996 	at 

tv 
• 

44 	of 	 ' •raLf Secj,zitt 1  

JS 

	

(Ca 	tc*taut) 
b.p(Ms.i) 
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.A.27011 //861 
OVERNI.1ENT OF INDIA 

CABINT SEC RET ARI AT  

BIK A
NE 11IIOUSE (ANNEXE) 

SHAHJAUI ROAD 

J . 

TO 
\ Shri R.  

Director 
Directo ra  

/ 	
Cabinet S 
New 

/ 	

Delhi. 

Subje c*1t_ 

Sir, 
In contipuatbon to this Cabinet Secretarjat s 

letter 

No.A.490hh/B/86 	

dated 10th pay,1986 on the 5ubject 

mentioned above I! am directed to convey the saflCtifl of the 

President to theixce,

grant of additional concessionS mentioned in 

the AnneXU 	
to his letter to the variouS 
	teg

oes ol the 

staff of A.iLC. 
	

those on deputation from Indian 
Air 

Force. 
This d1ll tae effect from 1st 

AuguS'L,19B7 

This j4sues jth the concurrence of, he Ministry of 

Fince vide thi u.1o. 
No. 5_i28/SC-87. dated iO.S.1957 read 

with UO 10il5lyDireqtor 	
dated 2nd Dec.1937 

EnCl 	

- 	 yours 

AnneXur 	

iaithfUY 

I 	
P / 

A L (L LL 

- 	 / L 

	

R.K. GAflG1' 	) 

ç 	4 	
I 	

DY. SEC1TARY 

Copy to:- 

r 	
cr t'- - 

Si j.Su ramnani ,Director (iF),C3 	
Sectt. 

elhi 

y: 	 - (j •' 

) 	
hr G..I1athur,DY 	

of Accounts, bifle 	
ec 

New Delhi. 
attp 	

1it 	
Dy.irecor •of 

ccOUtt5 
(5) Qffi 

Of the DAC, NeV) Delhi 
	
referce to bi ncteS 

/
rec ordej. on the file. 

! 	- 	 F 	e flo. ,901 1 
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•I_,c 	

'-' 	' 

1,4 	" 

-- 

- 

\-• '_.i 	- . 	.. 
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- 	f the 	
txteflt O 

the concession 	
ema r ls 

0• 	 i • .1 	1 1 	I 
conce 	

3. 

patiofl allO1afl 	

Ration allO\aflce uptO the rank of FO and 

below at the f0llOwing rates: - 	 - 

Rates 
LcatiOfl  

gorY B (1)Cate 	
As admissible from time 

station5 	
to time in the Border 	- 

ri 	

SecUritY Force in peace 
-arEaS 	- ---------- - 

()Categ0J C 	
As admiSSib 	from time 

stations -------------..time in the B.5.F. in 
operati0fla1 5 	- 

liowance to c l ,Secretarial 
1ifl1 	 de and AccountS a 

SecuritY allowance at the f011OwIng rates 
to the f0llOwing ateg0 	of the szaff 

working in Top Secret B 
	hs rCe subject to a 

maximum of 15% in each Grade 
AmoUnt 

ratiofl 

L.D.C.' 	J 	
F020/- p.m. 

Steno 	
F.3O/- P.M.. 

Steno Gr.II/A55tdmnt 	
L. 	

P.M. 

Sectiofl Officer/Private 
ecretarY/5' V 	 .iOO/- p.m. 

ASSjStflt Director / 	
r.2OO/- p.m. 

. •.e • 



:\ 

No.A.-'P)Ui] /Ii/fl6_I)O—i (U) 	I 
(;c,ve r time itt of i tail a 	 ) 	. 
( Ciujjj net Seeret;triut ) 	 /1 

III ka tier 1Ioue (A imexe) 
Sli;thnjihuii flood 

New Delhi, the lOU. 61ay,O6 

Li 

a 

) 

1'o 
Shri IL '.Sw;tiii rut titan, 	. 	. 
Director (fG ), 	 • 
Directorate General Secur ty 
Cabinet Secretariat, Net fleihi . 

V' s  

Subject:- Grant of conocsons, to the .  stuff of ALC. 
. 	.•,. 	 V. 	- 	 Vb 

Sir, 

• V 	 i ui. 	i roe to (I to say Lii a t tih 11 o ox ai.i I iii in; the quo s ti ii of 

• 	s;rt of concoss I ens to the var I OtiS staff of VICA, the 	:5 ti on of 	• 

gra IlL I iiç; S Intl 1i 	COIICO SS I OtIS to tue stliff . of AIC was a 1 c. coii I tiered by the 
Govcrnriont of India. The PrcIdent is pleased to sanctian the ConcesSions, -1 H 
mentioned in Annexure I;0 Ut Is Jotter, to the various ciltlgrrjes of the 

• stuff of AIIC except th ()SO .011 ilepu La t ion fr ri;i the Int'1 an ii r Ferce. 

.. 
If at cer ta in. times the head of repar tine itt fcc is ti' it 

cer Liii a .1 ocu tie us or ass I c!nl!ie itt S htve become speCiL 11 y 1taZ. :(1O(IS 1111(1 

• 

	

	.therc jS a speCi I IC I ticrease iii the threat to tIit persorinc. nud/or premiseS 

he Ca a do tormi no on met I ts the cr1 tori a of bards Ii I p a ad tIc. per lo '3 for 

• • whicb such loc ,.itiont rtay be catcçjoc.I sod as 'U' or 'C ' stati ii so declereci 

for the UM1' of to r record I. ,icj thp ren S otis in wr I Li ny. 

 • Tb 15 Is sues 	vd Lii 	the concurrence of the 	Iii iii s try 	of 	LI in ace 	 V.; 

• ' vido their UO No.24O3/S/D (jutod 	27.12. U. 
 

V 	
Yours (ii Rh fully, 
S ti/-U . N. Pa I I t , Spot I I Soc y . 	 V 

Extract from Annexure of 

	

., UOUSO'UCflL 	iIou 	 [ii 	fl tle. 	: Je 	epora to or"!rS 

	

Allowance, 	tO the Executive Cdro will be at .ISSJLV tO 	will be Issued' 

to the pOrSOIltlq 1 of cth!er cdrcs also 	about correS- 

V 	

V 	LOf correspoudi ny. levels. 	 pon(fl nq 
V 	• 	 V 	 levels. 

Will! 

V 	 5 	 V  

V 	 V 	
: 	

VVV 	 V 

V 	 V 
-I 

V 	•• 

U. 



 Q1 T 

AJ1j 

4) 

tie. 	1 	 -jI 	
iLed, LIc 	

: 1  

• 	 .p.J_1 

	

-1w(te°n 	
1)Uk1 	

conce 

0ehr cad1e 	
eCU' 

 

tile 
licCereuce AIIC De .lhP NO.RC/ 1/8L/85 

-9-196 . 
in coni 	ioX1 to th 	Secre ri&' 

 

9O 1/8/U6D01, UatcU the 1 O.1 9U6.,. scuctiP f ttie 

• president is hereby C0nveye 
	

. 	oquati01 df poF 

j sOd at 

	

	flexUr0 t'A to thiD ordol' in 
aiOUS caO' 

levels in ho 1tGO tiia of the 

0cutiv. cad 	in t1i said 	
tioll 	

SIV  

	

the pUrOS° of paYWd11 0f..1IeU 	flnt 	 •.' 

tQ ho 	
cadr°. • 

T k S i SUC 	!it11 hio coUCUI'0 	
of the J . 1

ec or (IE) 

vde Lliei r.Ii.1'/99 dated 1• 
O.i9LG. 

( flKGANGt 	
H 

• SF;C 	iH . (:310 

• 	1; 	 • 

1 s 	• S1' 	R. SWLUII 	 i1, 
J)j'Ctt 	 Iiei L' jiLl. 

• 	ri 	. c. 	y 	uu; 1•'utO" r 

1  
Cbi11Ct SeCfa1iat 

,,fltw Jlhi 

• 	 Li1'i J. 	ub1U1' 	
Dl1'CCL0L' 	Cabinet 

Nei Del. 

I 	

Gua (-1 1I'1.AC . 

. viCKi 	 - 

'• 	 S 	 • 	

: 

.11. 	 •• 

,• 	 I 

Il! 	

I 	

\ 	 I  

..: 	

I 

(' I  

1i1ctiOr H(JUSU  

Ii ' i • 1 I t&) 	d 

4* 



: • 	 7T 	:—; 	 ..:- 	 -•: Lj 

i t 

 

j 	l 	
t 	

OL,)O ;J;3) 	tASO1r(1yt jj lJ)l t  

; : 	 '.: .L. 	• 	.11 . Junior Tecir -i i ca 1 Officer Gr .11 	'125!!a 

.18. Jr.SL7-5111)17rviror
es Officer Gr,II 	 4757 .'___ 

	

H 	\/ 	19. P.OJ 	
• 

S 	
20. IIeJ Clerk(flccoun.tr) 	

dfli-600/_ • 

	

	 21. 	I'y Accoullts C1?rk 	 3(L560/ 22. Mdic1Asstt Deri tai) 

	

S 	 McJjcl A5tt General) 

	

7 	 24, Aerodrorn Oer or 	 380-560/.. 

	

:, 	
•. 	25. Radio Technician 	 . 	

380-56o/_ 

	

6. Rndjo Operaioi• 	 38560/ 27 • Sc lenti lie A tt 	 0 

20. Senior Oservor 	 • 	 fl.6o/ 29. Junior ACcountant 
 • 	 S 	 S  

. : A.P.o. 	. 	. 	. . I .. 	• 	• • 	 fts 330-3?O-1O_ 	2 	Ast(: Staijc,jj °fIiCor' •. 	• 
•0 	

.O1D_I0_4001_ 	3. Leodjnq Pirentini/My Fitter  
I) 	 32(LOO/_ • 	iv oi—t) rjvt' I Iiv i Ida S 	 .• 	

' 	 ' 1. 	Pirwion/pj1. .OperLor • 	 26O-OO/_ 

	

• 	 5.. Lab.Asstt 	 . 	260.-400/_ '' • 
	

. .• .• 	 6. 	Te le pjj0jjQ Opertor 	 . 	. 26O1oo/_ • 	 • 	. 	 '7 • 	Cr pen ftr(/jrvjj ncj) 
 

S 	 8., 	ter( I.,V V1o1 k h or) ) 	 26fl 00/_ •::j 	 • 	S 	.j91 	lailor(ffl.rwjncj(pi.escnt  ; 	 I 
• incumbent) 

H 	 ; 	• IP• •r0 irorAirny)1:uture 	
. 	

260-400/- • : 	

'' •..;'. 	 S 	

• flC Umbent ) 	 S  
,1. Drivx' O)ertor Crn 	 . 	3311801_ 

• . 

	
S 	 12. Pharnlacjst(Ur.)(lu,1jfj(I) 

•..\;5 .; 

•, 	 .13. tAl 	• 	 26(0o/_ ' 	
; i 	. ,4llectrjcjan 	 260-400/_ 

• 

 !
SCi0t GCsctI)or OIrator  
flrj.vr '' 260_150/_ 
I its ';u5—i,,3t)rct(E- . . 

Un! t) 

	

l 	• 	 lailorU'edical unit) 	 - 26(L350/_ 61 	ritt 	 2o0-3o/_ • • 
	 •• 	 7 	 iSonlor Exotnjner(1'yr) 	• 	. 	•0 

26c35o/_ ;Vuicanjcor FiLtr 	 2(10_350/_ 

	

9 	• 11] ac 'srnith Grade .1 	 260-J50/ 

	

1 	. 	. 101 'iW ider Gr,io .1 	 260_350/_ I 	 I • 	
• 11 	Upholster 	 0 

	

12 	Mchnjt( Turncr ) .. 
TI  

	

' 13 	nr 	 - • 	 .. 	 14 	ML5t+i 	 • 	
S 	 •O J0/ 1 	 . 

S  / 1 t:6 .i' 1 Fie:d Actt. 	J 	f 	 1.'t,.td. Lc•c(hIi)t 
) 	A y 1  

r 303/_( M,i ricpJ. t) 	 • 	1) ft 	
I 

	

.') 	• /• 	I 	• 	• 	L 	 • 	1' 	oii 	 . 	'•. 	•0 •  

It 

 

	

V 	• 	•; • 	'fl ( I ti i-ma I., i r i 	i I 	r 
0 	55 	• 	 01 	J.(rjii I 	,• 	

• 	S  

II 	 I 	
j 

I' 



I 	 I 

or  

	

Ci' 	' 	c1r 

• c s c, of 	 '• 	. 
rc 

	

I 	1 
I • ,ccc.LOI' 01 f:lecr 	

•,O-1200/ 

0-tfl 	;,ot 	0fier' 	 V-0-1 2Q0/- 

000-! :-i•01 200. 3. I'ivi 	c i'cttrY 	 775-i 200/- 

lj • 	r. P.!..
0-i0i0/-  

	

L "Iru 0['fio:i . 	
(50-1200/ 

".p.t (o" :1(ii 	
6501 !00/- 

/ 	 7 	A3L :i1';l:'or 	
')0-12OO/ 

). 	 t ;uroo'! (iv11) G r. I '50-1 200/ 

¶. 1. 	tiy \1orct. ;uplt. 	'50-'I 00/- 

(4. (' cL 	i or 	 0(V 
1  

pr1.t 	rC(1rC i çfficur 	,50-1 200/- 

JLt :toui1t 	. 	0120 

L:U,rriR1 	
5O-1200/ 

• 	 1. 	 W' 	.• 	
23O0/ 

2. :t10 (r.II(P)* 	. 	if2-300/ 

• ••... 	 .• 	. I 
	 . 	.•.. 	

•• 	500_900/ 

• . 	 / 	

;tiC! OffLCCl' 	 5o_750/ 

5. 	Lirrir. 	. 	
•' 550900/ 

	

OI1 	
550-900/- 

* ) 	• 	. • 	7 • JL Tc i jc;L OficOV 51)..90Q/- 

. 1F1.• tora Offiec' 	
55O900/ 

9, I• 	'.i( 	j'Lt(.\ir *!j c
; ) 550-75 0/ 

10. 	.j un1 nt len jt• 	
. 

ii . 'I.' 	
t 

	

oce;ioI1i •• 	
• 	. 55o9 00/ 	H 

• 	•• 	• 	• 	• 	,, 	12. Jr. LCC0t.t 	Orficci' 	550-900/- 	!' 

1J. 	jC1' 11C(liC] 	tL. , 	50-900/ 	Ji l l 

Grcip '13' post . 'f:ou 	1 	• 	n 1;rou) 'C ' 	t c. ir eqivl0I 

.0. (Group 'C ' ) ;oL •• 	
.; on .s t. :co i 	

cquiv1t po:L. öE 	sita:tf F 

j '3wl0' xcut iv care. 

• 	• 	,• 	 . 	 . 

3, 1utY 17 1c1.l bcc.w' 	
1. ::c:o. •Gr.III 

 

0_1_1t?_0_ 
	

3305'0/ 
53 	 0_2 	2. 	

- 

• 	 :i.cr.l 	; U: (Li 1rarY 
3 ,   

	

. .Uvcr;ec1' 	• 	
• 	 r/00/ •, 

5• v11c 	
29o-5" 

c cr
0/ 	,r 

• 1 ur  

'•' W 	
Ui 	:.ff 

 

9, 	
, * 

 

d ) 	305'0/ 

	

1 • I p p rLcr 	
330_5'0/ 
33 ii 

Ilk 



G 	CIo.;kL./L, 
• 	

0• 	

1. 
 

0 0 	 1)623 21 
2].o;v,o/ 

- 	
9 L} 

, LLCt)1wL/13uLUr 	
2O2yO/ 

ter

1. 	
(ltir\Iig) 	

2.0_290/ GL- .1I 
(ri. V.' Work 

12. 	 shoP). 	
210290/.. i 	

21(27O/ 

• 	
13. 	u?IId 	

(SwQppr) • 	 14. c00 
• 	

15. Par;ui Ln t: en nc e 	
2 1Q • 	/ 	 SU L (1'icker.) 

• 	, 	
' ' f 	16, 	

21O_2o •17 	
CuLLer 	

i9623 

• 	
I 	18.w,11/  

19 Lo;jcj er 	 Cjer 	196-2321 

• 	
\V\ 	 I 	' 	

196-2321 

• 	'i• 	
/. 	20. bLsrr 	•  • 	

2. 
22. "yJi 
	

1l(Jjç'j SL3Ef) 
200.250/ 
210_270/ 

	

/ 	 Urb 	

/ • 

	

• • 	
23. 'rd °Y/WL 	 ' 

lQr 	
• 

Up. 	
l96232/ 

• 	• 	• 	
• 	24. • 	

0 	 • •• 	 • 	

, 	Nc]oor 
 

• 	• 	
25.' Uhi,j 	•, 	,  

27. 

	

	
196232/ 

Cleane r 
26. helper 	

21029Q/ 

- 	• 	 • 	

• 
20. JUIJj 	E) (?C LE .LC.1, I) 	 2 1O2 9Q/  • 	2. 	

Lh
210-290/ 

• 	 •• 	
•, 	 U.t(h 	GLtU 	11 	

21O29p/_ •' 	L IOl, 	
• 2 10-2 

• 	 • 	/ 	
• 	

'1Lt  33,. Trj 
1Iiruj 	 210 290/_ 

- 	 a0-25o/ 
• 	34, 	

ALL(?(1 
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00 	
0 0 	 ••• 0 . ,  
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• 	 I 

	

4- 	 • 	
0 

•:, 

:, 	 , 	

0• 	 I 


